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UNIOi OF INDIA & ORS. 	 RES.pQNDENp3 

COUi'EL FOR THE APPLICzNT. 	SHRI N.P.SINHA. 
I 

C ORA M 

RON' BLE MR • 1<.D .SAHA, 1MBER (ADMINTRAT WE) 

HOi''BLE MR. D.PURKAYASTaA, MEMBER (JUDICIAL) 

ORDER DICTATED IN OFN COURT 

/ 	 RON'iE tZ,f(D.SAHA, MMBER(A): 

'Heard Shrj N.P.Sitha, learned counsel for 

the applicant. This application is directed against app_ 

ointment of respondent no.7 on the post of ED pac1r 

Manjhailia R.S. in Champaran Postal Divjsi, Motihari 

by respondent no.6 vide memo dated 10.07,1995 It-4s 

submitted that although the applicant fulfills all the 

S Conditions and also got higher marks than respondent no.7 

at the matricu].tjon/equjva1e nt exmination, the respondent 

no.7 was appointed in an illegal arxi arhitraryaer 

ignoring the better claim of the aprlicant The learned 

counsel for the applicant further submits that the res-

pondent no.7 has been appointed gnoring the better claim 

of the applicant on the ground that a brother of the app_ 

licant , Shri RaJ Kurnar Mahto was working as Mailpeon in 

the same Sub-post Office. Accordingly, the applicant was 

, not considered for selection. It isfurther submitted that 

the relevdrlt prov&s ions with regard to non_consideration 

for selection and appointment '7 on the ground that some 
near relative is working in the post-office is not ap-ljcable 
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in this case as this is a case of appointment in a sub- 

post office. The applicant is stated to have SUbmitted 

a representation as at AnnexureA/9, dated 31.07.1995 to' 

the Supdt. of Post Offices, Champaran Division, Motiharj 

(Respondent no.4) against anpointrnent of respondent no.7 

as ED Packer, Manjhauliya RS Sub-post Office and a cony of 

the representation was &lso endorsed to the Post Master 

General(N), Muzaffarrur, but no re,1y has been received by 

the applicant so far. 

2. 	 Corisid ering the submissions made by the learned 

counsel and after going through the averments onrecord, 

we are of the view that this, application can be disposed 

of by giving a direction to resoondent no.4 to consider 

anc,  dispose of the representation as at Annexure_A/9 in 

accordance with law. Accordingly, we hereby. direct the 

resporent no.4. Supdt. of Post Offices, Champaran Division, 

Motihari, to dispose of the representation of the applicant 

by a reasoned and speaking order within a period of three 

thonths from thedate of receipt of 'a copy of this order 

alongwjth copy of the O.A.No.193!96 which will be submitted 

to the resoondent no.4 by the anoljcant within one month 

from today. 

3. 	 The application is1  isposed of accordingly. 

(D . PtJR !YA$THT) 	• 	• 
SKI 	• 	 :MR(J) 	 • 	 IVE MBER(A) 


